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The Central' Administrative Tribunal 
GUWAHATI BENCH: GUWAHATI 

ORDER. SHEET 

APPLICATION NO. 	 OF 199 
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for Applicant(s)  
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far Respondent(s) 
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of the Tribuna' 

Issue notice as to why the 

-application shall not be admitted.. 

Returnableon 10.2.2000. Till.the return 

date no appointment shall be made. 
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On the prayer made on behalf. of 

Mr. G.K. - Bhattacharyya, learned counsel 

for the applicant, the case is adjour-

-ned till 16.2.2000. P.Bora enters 

appearance on behalf of Respondent No.3, 

Mr.B.C.Pathak,learned Addl.CG.S.C. 

on 	 sorient 
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4 	Notes of the Registry 

].A.'No.27/2000 

.) -i Order of the Tribunaj 

enters appearance on behalf of 

th R 	oridént s No.1 and 2. 

1' 

érnb 	 Vice-Chairman 

On the prayer of Mr B.C. Pthak, 

learned Addl. •C.G.S.C. 'thé.:c•se is 

adjourned till 18.2.00. 
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Applicai4ofl, is admiited. Issue 

usual notices. Returnab].ebY 21.3.00.'. 
4 .  

As Mr.B.C. Pathak, learned Addl 	
• 

C.G.S.C. enters appearanc, oree44 
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time is allowed for filing of writ.q:. 

statement, if any. WwG,K,,Bhatt.a.char  

learned counsel for the applicant 

prays for n interim order for not 

toappo)nt in the post. W. Pathak 

su*mits that it willbe diff1cUlt0 . 

keep the pot vacant. 

In view of the above, we fi,r 

th c3se on21.3.00 for final hearing. 

flJll.thefl, ho appointment shall be 

rnde. 

mber 	 Vice airman 
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21 .3 .200 D 	Mr P.Bora,learned counsel appears 

for respondent N0.3. HIS name should be 

shown in the cause list in future. Mr 

Bora prays for two weeks time to file 

written statement. Mr B.S.Basumatary on 

behalf of Mr B.C.Pathak,learned Addi. 

C.G.S.0 alsom mae similar prayer for 

other respondents. prayer allowed. 

List on 6.4.2000 for written state-

ment and further orders. 

4"_ 
Member 

pg 

6.4.00 Two 	weeJcs 	further 	time 	is 

allowed for tiling of written statement 

on the prayer ot Mr. B.C. Pathak, 

learned Addi. C.G.S.C. 

List on 	25.4.2000 for written 

statement and turther orders. 	- 

M64~e_r 

trd 

I.  

- 

25.4.00 on 

learned: 

further t 

written 

statement 

11.5 .00. 

the prayer of Mr 

Addi. 	C.G.S.C., 

ime allowed for 

statement. List 

and 	further 

B.C. Pathak, 

two weeks 

submitting 

for written 

orders 	on 

nkm 

1 11.5.00 
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It 

None is present on behalt of the 

Lpplicant. Learned Addl. C.G.S.C. Mr. I .C. Pathak prays time to file written 
tatement. Prayer allowed. 

Put up on 7.6.2000 for written 
tatement and further.  order. 

Member(J) 

t rd 
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- 	Order of TC 	iuna 

Present: Hon'ble Mr D.C. Verma, 
Judicial Member 

None for the applicant. Mr B.C.: 

Pathak, learned Addi. C.G.S.C., seeks 

two weeks further time to file written 

statement. Time is granted. List the 

case on 22.6.00 for orders. 

Member(J) . 

/8 	-. 

AL 
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H: 
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present : The Hon'ble Mr Justice D.N. 
choudhury, Vice-Chairman. 

Heard mr B.Choudhury,learned coun-

sel for the applicant. No return has 

been filed by the respondents. Mr B.C. 

pathak,learned Addl.C.G.S.0 submits that 

according to his instruction the respon-

dents have their own standing counsel. 

Registry to show the name of the newly 

engaged counsel for the respondents and 

i list on 30.10.2000 for order. 

vice-Chairman 
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the R.egi try ftite 

30.10. bo 
Oder of the .Tribunal 

Present : Hon'ble Mr. Justice D.N. 
Chowdhury, Vice..Chairmari. 

It has been shown in the office 
note that the notice on Union of India, 
the Respondent .NO.J. is returned by the 
Secretary, Human Resource Development, 
New Delhi due to incomplete address. 
Let a copy of this application be served 
on Mr.A. Deb Roy, learned Sr.C.G.S.C. 
for the respondents to enable him to 
take instructions on that behalf. 

List it after six weeks on 11.12.00 
Nonotice neeçi be issued to Respondents 
No.2 and 3. If no steps are taken, the 
case shall proceed ex 

yJjf 	-(r 2. ct 	. 

L ice—Chai 

Present : Hon'ble Mr. Justice D.N. 
Chowdhury, Vice.-Cha irman 
and Hon'ble Mr.M.P.Singh, 
Administrative tvmber. 

Written statement has been filed. 
The case is ready for hearing. Office 
to list-it accordingly on 2.3.2001 for 
hearing. 

1mber 	 Vice—Chairman 

Heard the learned counsel Lor the parties. 

Hearing concluded. Judgment delivered in open 

court, kept in separate sheets. The application 

is allowed. No orders as to costs. 

Member 	 Vice-Chairm t1La 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

No. • 	• • 	of 2000 

DATE OF DECISION 	. 

Shri Buoy Kurnar Choudhury 	
PETITIONER(S) 

Mr G.K. Bhattacharyya and Mr B. Choudhury 	
ADVATE FOR TU- 

- 	 PETITIONER(S) 

VERSUS - 

The Union ot India and others 	
RESPONDENT(S) 

Mr 13.C. Pathak, Add!. C.G.S.C., 
Mr K.N. Choudhury, Mr S. Sarma and 
Mr B.C. Das. 	 ADVOCATE FOR THE 

RESPONDENTS 

THE HON'BLE MR JUSTICE D.N. CHOWDI-IURY, VICE-CHAIRMAN 

THE HON'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

l Whether Reporters of local papers may be a1loied to see the 
judgment 7 

To be referred to the Reporter or not ? 

'Jhther their Lordshjps -wish to see the fair copy of the - 
judgment 7 

Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Vice-Chairman 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.27 Oi 2000 

Date o decision: This the 2nd day Ot March 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Bijoy Kumar Choudhury, 
Resident o Village Tinali, 
P.O. Momari Tinali, 
Kamrup, Assam 	 Applicant 

By Advocates Mr B.K. Bhattacharyya and 
Mr B. Choudhury. 

- versus - 

The Union OL India, represented by 
The Secretary, 
Ministry ot Human Resources Development, 
New Delhi. 

The Deputy Director, 
Navodaya Vidyalaya Samiti, 
Regional OLAice, 
Shillong. 

The Principal, 
Jawahar Navodaya Vidyalaya, 
Sibsagar, Assam. 

By Advocates Mr B.C. Pathak, AddI. C.G.S.C., 
Mr K.N. Choudhury , Mr S. Sarma and Mr B.C. Das. 

Respondents 

OR D E R (ORAL) 

CHOWDHURY.J. (V.C.) 

The issue pertains to absorption and/or regularisation ot service 

Oi the applicant in the post oi Lower Division Clerk (LDC 1or short). 

in the establishment Oi the respondent Nos.2 and 3. The applicant was 

appointed to the post Oi LDC in the Navodaya Vidyalaya on part-time 

basis by an order dated 4.2.1995. The applicant accordingly accepted 

the otter and joined in the Jawahar Navodaya Vidyalaya, Sibsagar as 

a part-time LDC at a consolidated amount. The respondents initiated 

the process oi regular appointment and Lor that purpose sent requisition 

to the concerned Employment Exchange. In due course, the respondents 
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decuded to hold a written test. The applicant was called or such written 

test that was to be held on 20.2.1996. The applicant appeared at the 

written test and obtained 87 out o 100 marks. He was asked to appear 

or the type test and viva-voce test that was to be held in the Regional 

01ice, Navodaya Vidyalaya Samiti (NVS or short), Shillong vide 

communication dated 9.5.1996. The applicant appeared in the test, but 

the result was not declared. He submitted representations be1ore the 

authority or consideration Oi his case sympathetically and tor appointing 

him 	in a 	regular post. 	An application 	was 	addressed 	to the 	Deputy 

Director, NVS on 7.10.1997, through proper channel, praying tor consider- 

ation Ot his case sympathetically 1or appointing him in the post OL LDC 

with e1ect 1rom the date o his joining in the post, i.e. 11.2.1995. 

In the said application, the applicant indicated about his service 1rom 

11.2.1995 to 9.8.1995 on part-time basis and thereaAter his re-appointment 

to the post on 	11.8.1995 	to 	29.2.1996 on part-time basis and again 1rom 

1.3.1996 	till 7.10.1997 	on 	daily 	wage basis. 	He 	also 	mentioned 	in the 

application about his passing in the written test and appearance in the 

interview and typewriting test held in the NVS, Shillong. In the application 

he also mentioned about his participation in the orientation programme 

1or Non-teaching Employees Oi the JNVS oL Shillong Region held during 

December 1996. His application was 1orwarded to the Deputy Director, 

but there was no response to his application. The respondents again 

took steps in the year 1999 or 1illing up the post on regular basis. 

The applicant applied 1or the post and he was asked to appear at the.. 

interview to be held on 4.7.1999. The applicant accordingly appeared 

in the written test, but the result Oi the written test was not declared. 

The applicant moved departmentally. Failing to get any redressel, the 

applicant 1iled this application 1or a• direction on the respondents or 

regularisation 01 his service on the basis ot his per1ormance in the 

written test and the viva-voce test. 
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2, The respondents submitted 	their written 	statement 	and 

contested the application. The 	respondents, 	in the 	written 	statement, 

did not dispute as to the appointment Oi the applicant on part-time 

basis. According to the respondents, the applicant has rendered his service 

as a part-time employee. They also admitted that 'the ap'plicant-was asked 

to appear at the written test on 20.2.1996 and therea1ter he was also 

asked to appear in the viva-voce test on 11.6.1996. There was also no 

dispute that the applicant was again allowed to appear in the interview 

held in the year 1999. The respondents, however, seriously disputed, 

in the written statement, about the eligibility o1 the applicant or being 

appointed as LDC. The respondents, 1or that purpose, relied on the 

communication No.!. 1/96/NVS(SHR)Admn./6426 dated 9.12.1996 sent by 

the Deputy Director, JNVS, Regional 011ice, Shillong to all Principals, 

JNVS 01 Shillong Region mentioning about the new Recruitment Rules 

01 the Samiti. The respondents mainly reliedupon the quali1ication clause 

mentioned in the said communication, which was indicated in clause 

ot the communication, which is reproduced below: 

"(c) 	Quali1ication 

(1) LDC (i) Class XII passed with 50 4) marks 

(ii) Diploma in typing (English) with minimum 30 w.p.m. 
or 25 w.p.m. in Hindi. 

OR 

Passed Class XII with Secy practice and o11ice 
management as voc. subject 1rom CBSE. 

(i) Knowledge o computer operation and data entry 
acquired either as a subject at +2 level, or through 

6 month Diploma course or CLP at school leve." 

Since the marks obtained by the applicant in the HSLC examination 

was below 	50 0/), question 	o 	his 	consideration 	or 	appointment 	did 	not 

arise without an appropriate decision by the competent authority. 

3. From the 	1acts set 	out 	above, 	it 	thus 	emerges 	that 	the 

applicant has been serving in the institution since 1995 on daily wage basis. 

There 	v'.as' also no. serious 	dispute as 	to 	the 	necessity Ot 	regularising 

the 	service o such persons. 	The Constitutional 	scheme adhered 	to 	in 

this country did not countenance continuation Oi such. nature Ot appoint- 

ment. Regularisation is the rule and adhocism is an exception. In the 

instant........... 
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instant case, the respondents on their own showing took steps tor 

regularisation and 1or that purpose they invited applications. The applicant 

alongwith others was. allowed to appear in the test. In the year 1995 

he was called ior the interview a1ter the written test, but thereaLter 

the 	results 	were 	not declared. 	No valid 	reason 	is discernible 	1or 	not 

declaring 	the 	result. Mr 	S. 	Sarma, learned 	counsel or 	the r,espbndents 

promptly 	re1erred to 	the 	communication 	dated 9.12.1996 	to show and 

establish 	that 	the applicant 	was 	not 	quali1ied since 	he 	did not 	secure 

50 04) 	marks 	in 	the HSLC 	examination. 	We are not 	inclined to 	accept 

the submission Oi Mr S. Sarma on two grounds. Firstly, the communication 

dated 9.12.1996 only communicated about the new Recruitment Rules 

Ot the NVS. The applicant was 1irst asked to appear in the written 

as well as typewriting and viva-voce test on 11.6.1996, that is, prior 

to the communication dated 9.12.1996. The rules are not made available 

to us. The authority called the applicant or the selection 1or more 

than once. Assuming that quaIiication was prescribed requiring 509/) 

marks in the HSLC even in 1995, 1rom the conduct ot the respondents 

it 	apears that 	the 	said quali1ication ot the 	applicant 	was seemingly 

relaxed 	as a departmental candidate. The authority, 	knowing the 	rules, 

itself 	when called 	the applicant 	1or 	the 	selection 	test, 	it must 	be 

presumed 	or all practical purposes 	that the same was relaxed or tacitly 

accepted the quali1ication Ot 	the applicant 1or the post. Next, as alluded, 

at least on two occasions as mentioned above, the respondents seemingly 

acted in derogation Ot the rules and in those circumstances it would 

only lead to an inherence that the a1oresaid action was taken in 

relaxation o the quali1ication clause as regards the applicant. To hold 

otherwise would 001y:1ead to a disconcerting conclusion that a public 

body like the NVS acted deliberately in defiance o the rules. We have 

taken this view Ot tacit relaxation in the light Ot the decision rendered 

by the Constituent Bench in Bachan Singh and another -vs- Uni.on 

India and others, reported in (1972) 3 SCC 489 relied upon in A. Janardhana 

-vs- Union o India and others, reported in (1983) 3 SCC 601 and G.S. 

Lamba and others -vs- Union Ot India and others, reported in (1985) 

2 5CC 604. 
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For the 1oregoing reasons we hold that the case Oi the 

applicant cannot be rejected on the ground that he. did not obtain 50% 

marks in the E-ISLC examination. Since there is no other dispute in this 

matter we direct the respondents to consider the case Ot. the applicant 

ior his regularisation/absorption on the basis ot the selection process 

that was undertaken by the respondents. It is expected that the 

respondents shall act with utmost despatch and decide the matter as 

early as possible, pre1erably within three months 1rom the date ot receipt 

OL the order. 

The application is accordingly allowed. There shall, however, 

be no order as to costs. 

K. K. SHARMA) 
	

D. N. CHOWDHURY) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

nkm 
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ri Bijoy Kurnar Choudhury. 
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—Versus- 

Union of India ai'd others. 

...Rosponc'ents. 
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1articulars 
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 Verification 	... 9 
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IN TFE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 

GUVA1-iATI. 

(An application U/s 19 of the Administrative Tribunal 

Act, 1985). 

O 	NO. 	 /2000. 

Bijoy Kurnar Choudhury 

Son of Gopa]. Chandra Choudhury 

Resident of Village:—Tinali 

P.O. Mornari. Tinali 

District:— Kamrup. 

.... A plic ant.  

- Versus- 

Union of India 

Represented by the Secretary 

Ministry of Human Resource  

Development, New Delhi 

Deputy Director 

Navodaya Vidyalaya Sainiti 

RioñL Of 	e,Non GrirnHills 

Shillong-3. 

Principal 

Jawahar Navoda1ra Vidyalaya 

Sibsagar, Assain. 

.... Res2ondents. 

coritd... 

' I  
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I : THE APPLICATION IS AGAINST THE FOLLOdNG ORDERS: 

(1) 	Illegal and arbitrary action of the authorities in 

not appointing the applicant on regular basis though he was 

selectd for the post but the result of the Selection was not 

declared 

illegal and arbitrary action of the authorities in 

seeking to oust the applicant from service by appointing an 

outsider on adhoe basis inspite of the fact that the applicant 

has been rendering service for a substantial period 

2 : JURISDICTION OF THE TRIRJNAL: 

The applicant declares that the subject matter of the 

order •against which he wants redressal is within the jurisdi-

ction of the Tribunal 

3 LIMITATION: 

The applicant further declares that the application 

is within the limitation prescribed in section 21 of the Admi- 

nistrative Tribunals Act, 1985 

4 : FACTS OF THE CASE 

That the applicant passed Higher Secondary (Commerce) 

jn t y-r 	and due to compelling circumstances, he 

gave up his studies and started searching for some jobs. The 
N 

applicant also completed his Vocational Training in English 

Typing arid Computer as well 

That pursuant to the application made by the appli-

cant, the Respondent No.2 vide his order No.F4i._7/94/posting/ 

contd... 
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tivs(sJ-th)/Pt/ dated 4.12.95, appointed the applicant against 

a post of Lower Division Clerk on temporary basis and in the 

appointment letter it was inter-alia , mentioned that the 

ervices of the applicant would be terminated by a regular 

• : 	Incumbent . Accordingly the applicant joined his duties on 

11.2.95 . 

Copy'of the order dated 4.2.95 is annexed herewith 

and marked, as_Annexure- I. 

That 	after joining his duties the applicant had 

been continuously attending his duties and in the meantime , 

the service of the applicant was discontinued for two days 

vide letter dated 8.8.95 issued by the Respcndent No.3 and 

was re-appointed with effect from 1 0.8. 95 vide letter dated 

11.8.95 issued by Respondent No.4. 

That whIle in service application; were called for 

filing up 22 posts of Lower Division Clerk through Employment 

Exchange and the applicant filed on application pur.siant to 

which the Respondrit 	issued letter dated. 24.1. 96, calling 

the applicant to appear in the written Test to the post on 

20.2.96, Accordingly the applicant duly appeared in the Written 

Test and he qualified in the Test having obtained87%m 3rks. 

A copy of the call letter dated 24.1.96 is annexed 

herewith and marked as krnexure- II. 

That thereafter vide letter dated 9.5.96 issued by 

the Respondent .No.2,the applicant was askedto.appear in the 

Type Test and Viva-voce to be held on 11.6.96 and the appli-

cant appeared in the test and performed exc'eptionally well 

contd... 
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and h6 was confident that he would be selected for the post. 

• 	 •. 	A copy of the letter dated 9.5.96 is annexed 

• 	 hex'eWith and marked as Annexure— III. 

• 	 6. 	That the applicant later on caine to know that he 

was selected for the post and was awaiting for the result 

- 	while he was continuing in his service. However, forsons 

• 	best known to authorities, the results were not declared , 

causing a seri.ous prejudice to the petitioner. 

That since the petitioner was continuing in service 

for a long time on a fixed consolidated. pay of Rs.i000/—,it 

could hardly meet the requirement and the petitioner was 

representing before the authorities for the regularisation of 

his srvIces. However, in the meantime the authorities put 

Some nominal breaks in his service but the applicant was 

continuously in his service and the representations were duly 
r 

forwarded. 	 • 

Copies of the representations and forwarding 

- letters are enclosed.herewith and marked as 

Arinoxure—IV series. 

That in the meanwhile the school authorities send 

the applicant to attend in—Service Training on 18.12.96 and 

the applicant completed the training successfully and a 

certificate was issued in his favour 

Copy of the certificate is annexed herewith and 

marked as nnexureV_ 

- contd... 
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9,. 	That s stated, though the applicant was already 

selected for the post of Lower Division Clerk , h.e was not 

appointed and the results were not declared finally . The 

authoritie again initIated a proceeding for filling of the 

post and pureuant to his application,the Respondent No.3 

issued call letter dated 15.6.99 asking the petitioner to 

• 	: 	appear in an interview to be held on 4.7.99. The applicant 

accordingly appeared in interview and his performance was to 

his full satisfation 	However, till date no results have 

been declared , 
Li 

1(Copy of the letter dated 15.6.99 is annexed 

herewith and marked as Annexure—Vfl 

That the applicant begs to state that:he is still 

continuing under fixed consolidated pay and his service has 

not been regularised and the result have also not been dec-

lared as yet. The respondent No. has issued certificates to 

the applicant to the effect that the applicant has been 

continuously working in the school since 11.2.95. 

bopies of the certificates dated 30.4.97 and 

1.6.99 are annexed herewith and marked as 

Annexure—Vil and VIII respectively). 

That the appLtant begs to state that as per 

the rules the applicant is having the essential 'qualification 

Class—XII level of education and he also possessted I  desirable 

qualification of Compiter and experience and though he was 

duly selected earlier for the post of Lower Division Clerk, 

he was not appointed 

- 	coritd... 

ON 
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That the applicant states that instead of regu-

lansing the service of theapplicant, •the authorities have - 

now taken decision to oust the applicant from service and the 

-applicant has come to know from a reliable source' that an outsider 

,1s going to be appointed on ad_hoc basis against the post held 

y, the applicant. 

That the applicant begs to state he has been from 

February, 1995 and as per First appointment letter,(Annexure-I), 

the applicant can only be ousted'by a regularly selected 

candidate and as such the applicant states that such action 

of the authorities is a illegal and arbitrary in view of 

, long continuation of the applicant in service and the peti-

tioner was earlier selected and that he is awaiting for the 

result of the subsequent interview, the result of which is 

yet to be declared  

5 : DETAILS OF REvIEDIES EXHAUSTED:- 

• The applicant -filed a number of representations 

before the authorities praying for regulnisation of his - 

service but the same have not been disposed of 

6 : DECLARATION: 

The applicant further dedlares that he has ' not 

previous 1 y filed any application/writ a Dplication or suit 

regarding the matter in respect of which this application has 

been made before any Cburt of Law or any other authority or 

any other Bench of this }-bn'ble Tribunal and no such applica-

tion/writ application or suit is pending 

co nt d. . . . 	• •' 	- 



-, 

S 

1 (7 

—7- 

7 RELIEF SOUGHT AND GROUNDS : 

I) 	For that the applicant has been cor'tinuing in the 

school fox a long period of time and as such. he is entitled for 

his regularisation and that being not done the action of the 

authorities is illegal and 1sLsusta1nable 	in law 

:11) 	For that as per appointment letter, the applicant 

ould only be replaced by a regular incbent and as such 

action of theauthorities in seeking to terminate the services 

of the applicant by another ad—hoc employee is wholly illegal 

and arbitrary and the action is not sustainable in law 

For that the action of'the authorities in not pub.-

lishing the resulting of the selection in which the apolicarit 

nad already been selected and now seeking to discharge the 

applicant by another ad—hoc employee . When the applicant is 

awaiting for the result of his subsequent interview is wholly 

illegal and arbitrary and such action is not sustainable in 

law 

For that in any view of the matter the applicant is 

entitled to continue in the school and is also entitled for 

rogularisátion of his services and that being not done the 

action is liable to be set aside. 

It is, therefore, prayed that your honour 

would bepleased to admit this application, call 

for the records of the case, calling upon the - 

Respondents to show cause as to why the applicant 

shall not be allowed to continue in service and as 

to why his services should not be regularised and 

contd... 



-8- 

after hearing the parties and perusing the 

causes shown, •if any,be pleased to issue a dire-

ction to consider the case of the applicant for 

regularisatioñ and/or pass such order/orders as 

your honour may deem fit and proper. 

And fox this act of kindness,the applicant,as in duty bound 

shall ever ray 

8 : INTERIM RELIEF: 

Pending disposal of the case your honour be pleased 

to Lssue a direction to the authorities to allow the applicant 

to continue in service. 

9 : Does not arise . 

10 : Postal order No. 

Dated 	 of Guwahati post office 

is annexed 

contd... 
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.1 

• 	—9-- 

VERIFICATION 

• 	- 	 I, Shri. Bijoy Kumar Choudhury, son of Gopal Chandra 

Choudhury , aged about 29 years, resident of Village:—TinaliP.O. 

Mornari Tinali District:—Kamrup ,Assam do, hereby ,verifythat 

the statements made in paragraphs No.j t 1  (2 

as true to my personal knowledge, and the statements made in 

paragraphs 	 are believed to be true on legal 

service, and that I have not sippressed any material fact. 

P1 ace :- 

Date :—' - 	OOO 

Signature of the applicant. 

4 
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4r' V1 Y/iJYA SlMITi: REG1 QUA! ('If Fl CE 	SILt r.,uow; 
I 
f::(O.F.l _ 7/94/POst i flg/LWS(S1IR)/Tt 	Date - 

.__i1.Yi 

•1 ,110 

• _____ 

- 	 LOC., 

Sub: 	Appointment to the post o WI 	in the Navodaya Vidyala- 

ya on A&KkxKx Basis - offeV of appointrnnt 
• 	pert time  

Sir,1  Np.1m , 

I am directed to offer y a post of 

on 	Basis in Jawahar NavOdaya 
• 	 p.rt timi 

\riyai aya Sbn 	 - 

On. thcUE3nd only 	
on the 

ollowing terms and cditiOfl5 •• 

I. 	The appointmentwill be Koeiy  on  aoc bais for a period 

Q 	79 day3 irofn the date of joig or: till GU.çh time the regular 

incwnbent joins in his post, whish gver l is earlier. It will riot confer 

any right to ~TOU to Clam for reeOflOf your.srViCeS 
in the Samiti. 

• 	prttjm 
All hxappointmeflt wiJ3, auto matically be terminated one day 

= ncire the commence of the VacátQ , They rjtay be re- appointed if 

required by the Principal after the opering of the School provided the 

total period of their servire does no exceed in any etase more. than 

179 days . Their servires will be tegmj 
I 
nated as soon as a regular in- 

cuent joins in the VidX1. 	
•.. 	 : 

You will not be entitled o ayTravelliflg Allowances for 

jOMing the appointment . 

ou shal. pródo thc 1f 	 c tiicatos iE n oiginai 3lOflg 

with attested copies of eanh to be Prcipal at the time of joinincj. 

Degree / Diploma certc1Ci of cdeatiofll.  QualifCatij.. 

Secondary rhoo1 /, 
S 5 1jo tertificate5 issued by the Boarth 

giving your date of:3ih • 

• 	 (a) Discharge ccrtificat 	i pescrihed form of previous 
• 	Government appoititIflO7)4 ,1 .  Uny a 

5. 	 The appointment is purely on a3hor  basis and it man be termiw 

nated at any time from either side withOut assigning any rasO 

• 	 • : • or without any notice •theof 
In ase you accept th Ofr o the terms and:condit±Ofl advar 
ced in this letter , you may i*tirnate your acceptance to this 
Office by the 10.2.95 	 • 199 positively and join in 

• 	
• 	 • 

the post latest by 
• • 	 • • 	 • • 	 • 	

• 	 Yours faithfully • 

— 

DEPUTY JJIRECT0R. 

• 	 • )Y 	The 
• - 	

• 	 2 	: office 	 •. 	 • 	• 

IEPUTY xDIwE'roR.. 
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WRITTEN TEST FOR THE PUDI 'JA:  

JA%AH/R NAV0D1A VIDYJLA'M J0YSAQFR. -. 
1 	SliI4o, 3 	- 
2,';arno/AdrO s s of the candidatu ,tjov 	c& (HO(.)DHUZY, JT 4 )3ciQ 

• - 	
-. 	

p 	3oj 	j a' 	'E 
,,lfjcatipt. 	 -i; ~ 	

() 

4. Expeifle. 	' 	_ 	- 	- o 	ycM 	 '• 	"••'-' 

. 	
of bih  

Category (SC//OBC) 	
£ 

4 	
I 	

41 	4 

In respect of 4 the candidates workln9  VAAj 0-  

'joinin--r )'4u 

L post held etc.  

100 
PrinciPa 

4, 	
1NV J)vsFIaa 

44 	
• 	 • 	'I 
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3'b ir: test9umV1vocefor1thepostof 

. 	.. 	 , 	.. 	 . 	
: 	 .. 

:• •i t- 	 t4a 'd4m , - 	_4:\ : : 
	 I' 	

I 	 I I 
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I 	
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4 ' 	, 	 •: 	 ow'pr,ç..'hqbydirectod to ppoar for.Typätest'CuV1ivcc, •••' 4 .'• 

).._ thC p]c?T, 	te arid 1 tirtiegiveri below.. -  
••..•;?.,:t? 	 ..-• 	 - 	,. 	•.•• 	• 	 . 

e• . •! :• : R4iona1.Qflce, oNarVodaya Vidyalay4. SandtJ, TJppe- Lac1iurn.;: 
f 	 I  • 	Shillorig -ç73OO1 C '1ogh3_Uyci ) . 

.. 	I 	, 	•,, 	• ( 	' 	.I r.4 	.. 	.• 4 	, 	• 1. 	-i.' •.: 	• 	• 	' 	: 	. 	• 

'r4.4:rI: . 	:, t 	,4; 	
L 	• 	 •: • 	: 	•.• •: 	1996.. •''•' . 	. : 	. 	.. 	, 	4 	I 
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;p UtL 	r 	 •'/ t-1:yD--i-II- •.  ••___• j 	- t .: 	
4; 

i. . 	. 	r! 	. 	'. 	 _ .:.t; 	;. 	. 	. 	• 	, 	., 	. 	.. 	..- -... 	..... 	:'•'•• 	, 	• 	• ;.:: 
:11 	lii, 	',I J•/_' 	' 	2  

.:. 	 helSi1ectidr.Cbnicñitee4is,unak1e to interview you on - 
'tne dt&1specei1ed0bove,it  may ,e necessary for you to 

;. •ay. b int11 he1  extday withoutany dali for ovrstay.;. r' 
:'. 	 .• 	 : IN  

I 	.4I 	 I 	 z 	
1*. 

' Yourar requested to bring with you the f1iowing documents ' It
"At th;time of' Inter 1L' . 

' 	
• 	

I. 	
, L J4..' 	

.4 	 . • 	 . 	 4 	 4 

r 	4141 	7 	• 	
I? 	 F 	 4. 	

4 - 	- 	.:. 	•-:. 	•'!.t'' 	

• 	

•..r. 	.l• ' . 	• 	* 	 - 	. 
- 	 I 	 1 	 - 

k1ao Oz.lrJ1n?1l I  çroo. 	plorno nc Mark 	 In 15UpY'Lt 
• . • 	. 	f 	uc 	 '"J 	'--'" 	f"• 	 .: 	.. 

• 	•:: 	. 	•., 	:. 	. 
ie 	T. 	(•  

.tl) -  L1prierice' çertif 	..lcate. ( In.case"worked / Working in JNV '  
iCertiicat& frorn'lrinôpa1 indicating datp of, joining 1 	
jcst  

• 	., 	• 	- 	4• 	. . 	. 	I 	.. 	• 	, 	. 	. 	 • 	. 	• •, 
i) UgtSchQo1u/1Hr.Sc C bificate n.sppçt oJd te of 

In"caso of Scheduled Castes/ Scheduled Tribe Candidtes/ 
dJ3c2  Certificate in oLiglnal. from the competent author.ty 

xlagistrate/ Deputy. 1 Corninissioner/Collect.or of 
OUL Dlst. 

1 . 	•.•_. 	.•: 	•• 	4 	4 	 •. 	•..• 
• 	 I 	 * 	 4 	 Contd • 2. 

1,4 

• 	:- 	: 1 . 	 . 	 . 	,. 	 • 

* 	 . 	 .• • 	I 	•, 	• 	 4, , 	 * 
1 	• 	• 	4 	4 * 	 * • 	1 	• 	 I 	 . 	. 	. 	 - 

• 	, 	- 	It 	• 	. 	. 	 . 
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rd;1 dc•te 	hj 1'& 

 

procUi co recrit :jass port s ize phtcLJ L- lpI (JU ;L y 
poflipetent 	tIo: iy .. In case he / she ha s r1.t 

1;ftXOd.ifl1the appiication E. . j 
• 	. 	., 	 I 	. 	. 	 . 

	

'. 	
i',t 	.ji:. 	, 	

• 	 . 	I 	 - 

d• 'rtvd111ig cperes will he ;5ii1 fo aLtencLLnç, this !iitcrvietu. 
, 	 1 

jL± rrjv ocI1e partcU1ars ste -byycu jnApp1catjon is on 
: 

1L f)CtOfl, found ncorn'ct( 'r wrong or .if you arr found to 
wiX1;fiiliy iir*sc: moii3l: information relevant toj the 

Ln.1deraEo' of your cas.. 	J out prejudice to any other actl¼)n 
ht: may'htaken 'in cQnsoqun: thereof, your candature will. 

('unwriiy be-•-rejected, anc!. no ..'.velling aLlo'.ance will he patd to 

flit 

	

• 	•.. 	 . 	
I 

1
3 your responsiblaty La m.4 	proper arrangeiuent i-or thc' 

0 2. 	dIrection oz 	tunJcittion aodressed to you 

	

?3v 	I accel?ti.Oflal cIcUOSt3nCcS no plea on nn_r.cc.lrt 
tn rceiit of tMs coti nuricaL..On 'for what ever rcaon sh.Li. 

L,Ccr3pted.fd± pDstponincj the c]ti of the'intervI-t cr fmr iny 
i;-.hai'. puxpq 1 

I '  - j:• 	 . 	

- 	1• 	 - 
y thoc .mdidate3 who are 	LI n 	c' surv w y-I' Ut U 

"si- ArLJ Prqiot Ld ' ikki4t need a ear for 

• 	t 	1 
Yours faithfully 

I . 	

• 	H .,, 	 : 	 I 
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• 	 - 	 - 

TO 

The Deputy ,1roctor0  
fl,1 rrz, 

lflthdue  rOsPects, 	tO 1j beforls YOU the  

your xiYaVathGtic 

That I 	
in your Lnttitj0 I.ncø 5s.02"4995 

r iijth a4marity and with Licty. J-at in thri wxitttrn tft 

typt "alt ,  hi1i1 2 ptnd to the ,nttri 

Qf 011thOrlty fmoarned,, flt  k1pto f-'hdo day 2 3uwo not bean 

Th. 2 rn n vc!ry poor pqrsoreJ 

1ZO 2 	'3I3 ?!fl% to Cflni/II' )tf. C 	 thity 
cVD0411t !fl in, the poat for eml a of juitice & for whith 

Zaij In duty bound thU ivcr pay 
- ..• 	 -I . . 

I4 	 ( 

I' 	Obtdiontly your8, p 	 r 	
$1 

$ 	 - 	 I  

H 

I 	 I 

a' 
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_J_C=' 	v) 
TO 

The Deputy Director 	
Pt 0 	9.96. l6  

avoday yiyalaiya smiti 

g,jonal of ice 

$b.t1lQfl 

Dear sir1 

	

with due respect, I 	to state the following 

few Untie for ifaVOur of your sympathetic consiCerati0e 

That Siz, I have been aerving sincerely in Jwahar 

NaVo1aYa ViJyalaYa ibna9ar in the 	
11295 

on part tiio Ixasis. 1 passed the written teat te1d in this 

JNV alld,appeared at the jnterview and typing test held in 

10 hillOflg. nut, till this date £ have not loeen aponte3 

•  Thereforea I beg to request Yo u to idndly consider my 

case syrnpatheiCallY and appoint me in the poSt on humanita-

risin ground as I )elong to a very poor family. For this ct 

of )Un&1SBS 
I will raifl ever grateful- to you 0  

Xoure faithfullY 

/ 	 5ri iijey }.r. Choudhur 

LD.C. 15MV 



-J7 AIVVOMU~e so  5(c) 

The Deputy Director 	 Dt0  71097 

)1avodaya Vidyalaya Sarniti 

H RO shillong 0  

Through. 

The Principal i/o 	 - 

Jawahar Navedaya Vidyalaya 

Joysagar • Sioagar. (ASS ai) 

Dear Sir, 

respect, I beg to state the following 

few lines far favour of your sympathetic ccnniiieration. 

That Jir, I have been serving sincerety in Jawahar Navo-

clays Vidyalaya, Sibsagar in the po8t of LDC Since 11.02-

95. 1 to 09.00.95 on part time basin and I again Re-appoi-

itedon 11.0.95 to 29.0296 on p.rt time besis and 1st 

March96 to till. date daily wageu basis, (Continue .Serv- 

	

LF 	ing from 0903,95 to till date)4 I passed the written 

tent held .iiStltta Vidyalays on 20.0296 and appeared at 
the interview and typing test held in N.V.S, R.O. Shill- 

ongong. 
2 	I appear in an orientation Programme for Non- 

teaching employees of the JNVs of Shillong Region held 

at'JNV Sonitpur (Asoani) dt. 19th to 21th Dna 1996. Dut 

	

H 	Sir,ttill this date I have not been appointed0 

Therefore.. I eg to request you to kindly con- 
• 	•I 	1 

Bider my case sympathetically and appoint me J.E.F date 

of Joining (11.0295) intho poet on humanitarian ground 

a:x.bo1ong to very poor family for this act of indnese  

iwjflrernain ever grateful to you 0  

'I 
4 	 . 

Yours faithfully 

H 
. Choudhury) 

Loc  014V,  Joyssyar. 

.cpy of QrjentatiOflprOgraiTtme certificate.' Sibsagar. (Asoan) 

Ael 

H' 

I' 

Ii 	 H 



19 I ' 
Date: 8,10.97. 

- 

4. 

-J 
	avodaya Vidyalaya 

_( ZYI inic(rv if 	itinin Rcsurcc' I 

	

•,,i ( 111 	I'1II 1f1ZL 	fj? 	 Govt. of Indt, Depti. of 1 location 

	

iri 	fir fni ) 	 L7 	 J(.)YSAGAR - 786(S 
Disi. Sibsagac ( Asani  ) 

ii - NwRm, ( i') , 

1ef.Nø.: p. 3l/NvJ/'9') 
L. 

To 
- 	1 

The Deputy Director 
Jvodya Viy1aya Samiti 

1. R.O. shillong. 

I have the honour to forward herewith an 
p1icatipn received fran Sri Bijoy Kr. Choudhury 

X.,D.C. (d/w) of this vida1aya which speaks Om 

itself. This is for your information and necessary 

action please.  

Yours faithfu1y 

Principal i/c 
tniv Joysagar. 

(1. sri, L)(. Choudhury, L.U.C. (d/w) 
v Joysagar, For information. 

/ 

?4ncipal i/c 
iv Joysagar. 

S 
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00 

To 
Thc)epUtY Director 
Navodaya Vidya134a Sarniti 

R.O. shiliong. 

Through 
Tho ?rincipEtl 
3.U.V. Jovs('3ar 

Date. 12.11. '(a' 

Sibsagar. 	 -- 	- 

With due respect, I beg to lay before you the 

.öllowin'J matter for your sympathetic coru1dcrati<tn. 

4 
that Sir, I h3ve been serving sincorly in JtV, 

sibsacar on the post of L1)C since 11.02.95 to 09.C.95 

i 	part-time bai8 and I again re_appoiflte on 

to 29.02,96 on part-time basis and let arch 96 to tfl.l 

)1date daily wages basis. (Cantinue servix from jj .08.9b g  

t'til1! date) I pirRed the written test held in this 

Vidyalaya on 20.02,96 and appeared at the interview 
I,  andtyping test held in NVS, R.O. shillong. 

..... ......h 
• 1 	 I.appeared in an orienttiOfl proqrmE.0 fc1r nun 

teaching npOyeC8 
of the JNVs of shillong region held 

atNV sonitpur (Assam) dt. 19 	to 21th Dec 1996. But, 

• . .. ' 	Sir till this date I hie not been a000.tnte. 
( 

Therefore, I bg to reiuest you to irtd1 con-

siuer my case sympathetiCal]Y and appoint mc' w,e.f. date 

Q f*j Oining (11.02.95) in the poit for 
'nd3 -f iutice & 

Cor which act, I will remain ever qrateful P'o c'&t, 

1. Cpy of orientation k'royra.i1 	 ?OULS f1thfu11y 
o  
CertiEiCaLe. 	 . - 

L B • Ch c udhur y) 

• 	•.• 	
\ 	

LDC, JNV 	- 

o 	yP 	
J oysr. 

(41  
olk 

7.J- .\I 	
J•• 

----i" 	 .- 	 -. • 	 • -. 
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'•' 	•'.' 	
; 	. 	To 	• 

 ? 	• • . . 	. . ; 	heDeputy Director 	. .  
d ' . 	•• 

- ' • , 	. . 
Wavodaya Vidya1ay Bamjt 	 Date 0  iO O3 99 

	

i 	 V 	
V 

I • , 	

• , • L •• : 	, 	R.O, Shi11ong 
. 	 , 	

• 	 .- 	 ' 	 V 	 • 	 - 

: 	•:•. 	:: : • Through 

: • • •. :: , '; , ; • The Pr1ncipi • 	 . 	- 
• 	 'Tawaliar Navoda" ya Vic1ya1nya 	 . 

I 	• 	
:' : , 

Jc'yagar, 8lbaagar (A5sarn) 
01 

.. I.. : 
	•; 	

•; 	

Sub:- Regu1ar1gatj 	of Service. '.. iI •• • 	
F 

	

P. 3 -11/JNVJ/90/286O Dt, 09.10.97 	 - I 	 j 	

I 	 F. Nil 	dt. 12.11.98 
.. 	 . 	. 	

• 1 	_ •..:. 	, 	 ii.:. 	. . 	 . 	
V : 	. 	. 	•c"• 	..: - 	 - 

bir 

I . 	With referce to subject Cited above, i have the 
to state that the following 1ntter for your symp 

"athetjc consideration 4 4L/ 	4zc ' 	1i 	
That Sir, I have been serving sincerly in J, Sib- 

	

- 	 I £ 	

sigar on the poet of LEC eince 11.0295 to 09.0895 on 'I •j •I 4 	• 	I 

p3rrtime basis and I again re-appointed on : 4) 
C 	

29.02.96 Op part—t.jne basis and 1st March 96 to till date 

	

;. 	i!': 	 . 	I 

dai..iy wages baaj0 (Continue serving from 11 08.95 to till 

(

f-( 

	

	
J 	

) I passed the written test held in this Vidyalayd on 
I 	

0,02.96 and appearedat the interview and typing test held V.3, R.0. Shillong 
i" 	ppe 	ih an orientation Progxamme for Non-teaching I 	

;4Empoyeec of the JNV5 of ehillong Region held at JNV sonitpur 1 	 ..• 	¶ 	.. 	 V 

j,i

Y'(Aem) dt 19 	to 21 41 Dec 1996. JXBut Sir, till thj date 

	

I.. II•jIij. 	t1 - 	•• 	. . 	
V 	

V :.:n:!1, ;:zhave not been appointed as a regular LIIJC O  • • I 	,J.•!.f 	l. 	- 
lr 'a 	

:iTherefore, I beg to request you to kindly consider Ltn• .....- I. 	 •' :. - 	 iiyca 	sjmpatheticajjy and appoint me w.e 0 f. date of join- 1 	
inq(11o2.g 	

in the p9st for ends of Justice & for which 
' 	tact, I will 	i a in ever gratefuj to you. 

•: ,J 	,.-• 	j ,_. 	
. 

	

£-i 	
— 

	

'i' 	 (fVI 	
\ 1 	

, 	Cr o - orJ,htatjon Prograie .21 

I f  
- 	- 	Yours faithfully 

AD 

	

'tk 	
udhury) 

Joyonqar. 
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V il4I,1 	

1 	
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3' 	4t_1I1 

II d'V I 
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j, 
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•,_( V . 1 

• ç$I 
II ., 

: 1  

- 	: •V 	
! 	I I , 
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NAVODAYA VIDYALAYA SAMITI 
.( 1N.OF HUM. RES. DEV. DEVI OF EDN. GOVT. OF iNDIA) 

- SHILLONG REGION - 

CERTICA11ON FOR PARCIPAT1ON 

Aky 

0,n UØCILDC of the J.  

jj______ / th6 	io4 	
g'n in recoflitiOfl of his / her 

StaW 	 of 
1  

:c: 	Organised 	0 	 pur ssain from 19th to 21st December 
 

1996 

H. K. SINHA 	D. HAZ IRA _____ DR. U. C. BAJPAI - 	 A' 

Dated Biswnath 	Venue Director 	Course Director 	Deputy Dircctcr 

2l;2J1996 	 Principal, JNV 	Asstt Dir. (ADMN) 	NVS R 0 Shillung 

Sonitpur, Assa 	NVS, R.O.. Shiflong 



A'VIV&OV/ 
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OFFICE OFTHE !PPINCIPAL 
jiwiw'R NAVoEq.m ViDYAL)YA 

I 	 3OYiAGAt 2 bIE3AGAR. 

' 	1 

	

2.%' 	 . 	D;t.e. 	(. 
• 	

. 
I 	

p.  

• 	
: 	:. 	

•: 	
. 	 -- 	 * 

I 	 1 	• 1 •• 	. 	. 	. 	- 

? O Ll_____________ 
ii 

th UnteW4,ew - for the post of 
vvv  

.4.' SJ/Maddr, 1L, •:• 

i
ñerence to yotir application/S) 

1i 1 o 	mp't, exchange oi!Lce SIBSAGAR. you 

rby1 J c,eec o pp3ar for ,  to interview at - 	'a- 
e given beloW 

• •: 	 -! 	• 	 I. •,.'4s:F 	4 	• 	 •. 	. 

• 	 - 	 . 	 . ,. I • 	 - 

i1ac' & ' AWA1LAR - Nz1vofl1YA VIDAIYA 
3ySacJaX 5Jbsagar. 

• 	I 	1 1 	 .Ij. 	It 'I;I 	 ' 	• 	 - 	

I 

fill 	
y ?-' A'r 

I-i 
'otU: to 1rnq all the' criflcates j-j 	j- 

• 	I . 	, * 	. 	: 	- 	I 
r na aJ r 1 -,h thj,a Oall letter ,  foj the intervi 

L1  to 	 wil.1 be paid o thgh candiddte fr  

	

00 .1 ........-i 	1 	• 	
F  4 

	

1• 	• 	 •, 
- 

• - r 	:'1 	1': 	 F 
; 	 4 r" 	- 	F 	 - .- •I 	• 	'Your•s 	..•' 

k- 	•1t4I 	* 	 . 

1 	 F 

• 	 -. * 	 . 	 . 	 . 	 Princ.ipal 

F F 
	

1 	
4 	1 	1 	4 	 JN\. J iy:arjar 

''1 	 •• 	. 	 tbs Ei 

io 

	

' 	', t 	!3 	• - 	 • 

• 	 I 	 • .1 	. 	' 	-- 	 -.-__ ____________--_________ 
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3•3• 	•.*44Ij:3l 	F 	 I, 
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ir 
Jawahnt\kriw1aya Vidyataya 

Om t. t' 	Itlit. J)t)tt. 	1 I th'.iitit 

!\.s:tnt  

• :• 

i11T f kzllf 

e 	
FtF f;ii 	i 

mi 	 Cn 
- 

- 	(T11Ti) 

ief. No. 

TO WOM i'r ti.Y CONLER1 

Certifi& that Sri ntjoy choudhury L.00C 

has been servirU ta .iawahar Navodaya Vidyalaya 

'oyagarS1VSaYar on part ti.in. kowsim & Daily 

wages hcie we. 11..95 to 30.497. 

He was found to he hrc1 workin'j obedient and iuinc'!' e 

in dutit. 

h.iui succee in life. 

principal 

9'Nf 3 oysayat'0 

4 

I 

-V 



- 	 - c - 	 NNEXAC. v 

ii1q 	1Icie.t 	 Jawahar Navodaya Vidyalaya 
(I1pv(j-fllR F4q;M 43M, 4'• f 	 (M1flI5tryOfPurnflfl Ucmourco DovoIopniotit 

• J4
Govt.  

' 	4T'J- 	 • 	 01st. Slbsagar (Assam) 
I 	 - 	

( iwi) 	 Tol. (03772) 23550 

•:-261J1.NJ/99/  H' •'.. 	: . 	- -_-. 	- 
TO WIO!1 I'i I7.Y Coi;U: 

	

.( 	
. : 

•; 	 . Ce ified that Sri Eijoy kr0 Choucitury 

	

• 	 - 	1 	•. 	. 	 - 	 • 

IJ.D G C 0  1as been serving1in this Vdya1a 

on bail7 wages basis 1DCOf. 15,91 to 	11 
dated 

	

F 	 is povec to )e hr1 won Ln 	obe- 
- 	

. 	(lient a1 sindero in hi 3utios, 
• 	 •• • 	. 	 4 	,I 

	

• - 	 I 1;i3h hi 	cccen i) 1:L1c 

1 	
I 	+ 

• 	 .. 	

. 	I 	
P.r1 i -i' °.:.; 

Jcyrjr 

•l 	 . 

•( 	 ; 	 1- 

II 

(1 

.; 	
-. :. 	 . 	

• • 	 ' 	 I 	 • 
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IN Ti CEfRAL ADMNRAT$T TRIBUNAL 

GUWAHAT BRALCH :: GUWAHATI. 

• 	 .Origal App1iat iOn NO. 27/2000. 

I 	
Shri Bijoy Kumar Choudhury 

• 	 ... Applicant. 

VERStS- 
 
- 

Navodaya Vidyalaya Samiti & Others 

Respondents, 

* Written statements for respondents NO. 2 & 3 ) 

Written statements of the aforesaid respondents 

NO. 2 & 3 are as follows :- 

1. 	That the above noted Original Application 

No, 27/2000 (hereinafter referred to as uApplicationhs) 

has been admitted by this Hon 1ble Trftunal and the 

respondents were directed to file written statements 

in the case, The respondents have received the copy 

of the application, gone through it and understood 

the contents thereof. The interest of the aforesaid 

respondents being common and silimar, common 

written statements are being filed by them. 

Coritd, • .2, 
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That the statements made in the 

application s ave and accept those which are. 

spécfically admitted by the respondents are 

hereby denied by the respondents. 

That with regard to the statements made 

in paragraph 1 of the application, the answering 

respondents state that the applicant is not directly 

entitled to be regularised in service without being 

selected under the terms and conditions and the 

rules of the respondents. Hence, it is submitted 

that the respondents never acted illegality and 

arbitrarily in discharging their duties and also 

have not done anything to onst the applicant and 

to appoint outsider onadhoc'basis replacing the 

applicant. 

4.' .. 	That with regard to statements made in 

paragraph 2 & 3. of the application, the answering'. 

respondents have' no comment, to make in that regard. 

• 	5 1 	That with regard to the statements me 

in paragraph 4.1 of the application, the answering 

respondents state that though the applicant passed 

Contd., .3. 



-.3 	- 

• 	.. the Higher Secondary School Examination, he did 

'not secure the required percentage of marks as 

per NavodayaVidyalaya Samiti's norms. The required 

percentage of marks for the post of L.D.C. is 5C 

as provided in CircularNo. I.1/96/tVS(SHR).Adnu./6426, 

dated 9.12.96 and as such the applicant does not 

come within the zone of consideration, The pass 

percentage of marks as worked out from the Mark 

Sheets submitted by the applicant is on the records 

of the application, 	. 

The copies,of the Circular letter 

• 	. . 	 dated 9.12.96 and Mark Sheets of 

the applicant are annexed as 

innexure R, and a2  respectively, 

6, 	 That with regard to the statements made - 

• in paragraph 4.2 of the application, the respondents 

state that the applicant joined his duty on purely 

• part-time basis -  for a period of 179 days  only 

through reference No. P. 1-7/94/Postin/NVS (SHR)Admn./Pt. 

dated 4.2,95 under certain terms and conditions as 

indicative in the Annexure R, as stated above and 

also on the said appointment letter dated 4,2,95, 

- 	 . 	 ContdL..4. 
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The copies of the said appoifltmerkt 

letter with various terms and 

conditions is also annexed as 

Annexure R3 . 

... . 	That with regard to. the statements made 

in paragraph .4.3 of the, application, the aiswering. 

respondents state that as per the terms and conch-

tions of the respondents, .a pa.rt-.time appointee 

cannot work more th an 179 days • Therefore, after 

completion of 179 days, the applicant's services 

were terminated vide letter dated 8.8995 issued 

by the conpetent authcrity. 

A coy of the said termination 

letter dated 8.8.95 is annexed 

as Annexure  

That with regard to the statements made 

in paragraph 4.4, 4.5 and 4.6 of the application, 

the answering respondents state that the applicaift 

had done well in the written examinatiOn and he was 

Contd....5. 
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called for intervIew at the Regional Office, 

Shillong. But the result of the said interview 

is yet to be êeclared. Moreover, the applicant 

is also not entitled to be selected for the post 

of L.D.C. as he does nct posses the required 

percentage of marks. 

That with regard to the staterneilts made 

in paragraph 4,7 of the application, the respondents 

state that . the claim of the applicant is that he 

has rendered his áontinuous services is not correct 

as explicit from the records. The services of the 

applicant was terminated according to the terns 

d conditions of the Sainiti. 

That with regard tothe statements made 

in.. paragraph 4.8 of the application, the answering 

respondents state that the statements are false 

and mi leading and without any basis • The respondents, 

categorically stated that the result of the 

interview has not yet been declared and therefore 

nothing could be said about the result of the 

Interview Board. From the records, it is explicted 

Coritd...6. 
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-6.. 

that the applicant did not. obtained the required 

percent age of marks *thich is one of the e1iibi1ity 

criteria for selection. 

II 
I 	 11. 	That with regard to the statements me 

in paragraph 4.9 of the application, the respondents 

I 	 state that the applicant had been working under 

I 	 fid consolated pay, but the applicant preferred 

I 	 and accepted daily wages from 1.3.96. The respondents 

II I 

	 also 1eny that the applicant had been working ôonti.- 

riuously since 11.2.95. Rather, the applicant had 

break in service out of the following reasons. 

	

II 	 (a) Sometime, he was found absent, 

	

I 	 (b) Sometime, he was on leave. 

	

I 	 (c) Sometime his service was broken., 

In view of the above facts and circuntances, 

it is not correct to say that the applicant had been 

working continuously since 11,2.95. 

• 	A copy of the letter of 

re. appointment of the applicant 

• 	vide letter dated 11.8.95 is 

annexed as Annexure 

Contd....7. 
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That with regard to the statements made 

• 	 in paragraph 4.11 of the application, the answering 

respondents state that the applicant did not get 

the required percentage of marks (5) which is 

one of the eligibility criteria for selection to 

H r• 
post of L.D.C. and hence the applicant is 

•otherdse not entitled for selection under the 

provision of rules of the respondents. 

That with regard to the ,.statements made 

in paragraph 4.11 of the application, the respondents 

state that the responaerits have not taken any such 

decision to oust the applicant from service by 

appointing outsider on a.clhoc basis as alleged by 

the applicznt, 

A 

That with regard to the statements made 

in paragraph 4.12 and 4.13 of the application, the 

respondents state that although the applicant was 

allowed to sit in the written examinatioii, for 

thich he f aired well and was called for interview, 

the results of the interview is not yet declared 

Contd.. • .8, 
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and as such there is no selection whatsoever for 

the post of L,D.Co uptill now. But it is not knoWn 

to the respondents whether the Interview Board 

selected him or not as he did riot obtain the required 

percentage of marks as the criteria fOr such selection, 

ft would be a matter of policy decision to be' t&çen 

\ by the competent authority of the respondents as to 

whether the case of the applicant could be considered 

or not as the applIcant does not possess the required 

\percentage of marks to be eligible for selection for 

post of L.DC, under the respondents. 

That with regard to the statements me 

in paragraph 5 and 6 Of the application, the 

respondents have no comments. 	 - 

That with regard to the statement made 

in paragraph 7.1 to 7.4 including the prayer portion, 

the respondents state that in view of the above 

facts and ç.rcumstances and the provision of rules, 

the applicant is not entitled to any relief 

whatsoever as prayed for and the application is 

Contd. . .9. 
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being Ievoid any merit, liable 'to be dismissed 

with cost. 

17. 	That with regard to. the statements 

made in paragrapb 8 of the application, the answering 

respondents state that in view of the above provision 

of rules and also facts of the case, the applicant 

is not entjtled to any interim order in the matter 

of the application. Hence, the interim order dated 

25.1.2000 passed by this Hon'ble Tribunal in the 

application is liable to be vacated, mified or 

altered so that the respondents would be able to 

select a suitable and eligible person in the terms 

and conditions of the respondents to run the regular 

day to day function of the respondents. The said 

inteim order being allowed to continue, the 

respondents are facing various administrative 

problems and they are put to administrative 

inconvenience. 

19.. 	That the law is well settled that 

if such an applicant being allowed to participate 

in the process of selection or being selected cannot 

. , 

J1 

Contd...10. 
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acquire any right for appointment. In view of the 

above facts and circuzitances and the provisions 

of rules of the respondents, the appliCatiOn is 

1iable to be dismissed with cost. 

In the premises afores aid s  it is 

therefore prayed that Your Lordships 

• would be pleased to hear the parties, 

peruse the records and after hearing 

the parties and perusing the records, 

shafl. further be pleased to dis- 

	

• 	 . 	missed the apliCatiOfl with cost 

	

• 	.. 	 .• 	and/or pass such other order that 

• 	Your Lordships may deem fit and 

• 	proper. 	. • 	 • 	. 

• 	
. 	 Verificatiofl...11. 
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I, Shri ô1"49 JJ$I4Y 

presently working as 	 Dj'yed-o-v being 

competent' and duly authorised to sign this 

verification, do hereby solemnly affirm an 

state that the statements made in paragraph 

°' w 	are true to my knowledge 
I 	.p  

and belief, those made in paragraph  

being matter of records are true to my 

Information derivea therefrom and the rest 

are my hurrle submission before this Honble 

Tribunal. I have not supressed/ccnCealed any 

materials/informations from this Hon'ble Tribunal. 

And I sign this verification on 

th4s day of. 	, 2000 at. Guweiati. 

MDepuy Director 
Regional Office 

Ne'odaya Vdyalaya Samlif 
Mm. of ILmrmn 	l)ive/opmeW 

(Dpu. of Educ0,o) 

slliIlong 
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•-• 	 SMI2I: 	 .Oi1C: S1I J).' 

•1 	

v 	
No. 1,.1/96-NV3(SU' / Jn 	 9 

To 
Principa1:, 

JNVa of EthiiJ..'Lj 	•Ln. 

Sub: .poinbrnont c Gr. 'C' pot ('Driver .ini LC) at 
vidyalaja 1ev. 1 

La 

SirjMadam, 

(a) 	Since s 	r tha NW ecruitmant rules of Sirniti, 
Dy. :)irector is tti. ap?ointin; authority, you are hereby 
directe bot to ap '.int imcumLnts at your own anJ hence 
yu are to do foiL:;..in.j ercis at your •level — 

CrILI n:awri 0. can:1it 	.tOifl E)p1Oytnont t>fiflfl 
fr.)ffl yDlir .)ietr,t if Llre is any vairv.y in yur 
vidyalaya. P1e.e .to  not acvertise these posts in 
any meJia. 

Short 1sL t -  candithtes and send the list to 

	

(e;ional office. 	 - 

(3)/ also you spo,';or the qualified c.indic3ates •Dlrutiy 
\/ A, -,.)rkinj with yo'. 

These ercjsc shouiJ 5e completed before 31st Dec. 1 96. 

(b) 	It has beet 	bsurvd that ?rincipals are apY:ir1t-j' 
in 5taif on teinp.. icy Oisis, ho does rrt. fulfil the 
norms of IllS. Thi. practice should be stoppad and if 	/ auh prf3on 	ro a' oirit: 	iir 	Jy hou ii b t:iti.Lc1 
WI1.h imrntJjt 

(u1tf1cL:. 'ns 

CLass 	passj wi:h 50%.m-orks,. 
).Lpiorn., In tyo.Lnj ( 	 30 

	

W • p.tq. .)r 25 	. p.m. In 1- lindi. 
OR 

Passed Iass XII With Secy. practice and 
office anaement as voc. subject from C}3SE. 

)3sir.aL ? 

(i) KnoWle;c of comoutr oprntion an'J :ifto.antry 

through 6 rnDnth DipI.otna course or CLP at 
acquire either is d subject at +2 1evl or 

scbo1 Lve1. 
je:-Y3twe 'r j:3 to 3'J-v.ars. 

(2) )rivr (i) 	.- 	teen 13 to 30 yrs. 
ü)P.is3 cl:1Ls 1IiI. 
tLi) 

 
?Oc, . ion of 	valij t3ri.3inj 1icwc? o 
Lb.? ,DLOr velijcj.c. 

	

Kn LJj 	f rnol.or 'nechanjsm & e):orjnc 
of":,tor tJrivjn4 for at least thrc.  

YOurs i:iLhL U l1y,  
I  

U.C. J 
WPJI'1 	i1'O. 

I 
— —..—. 
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Form NcEx-32 (c) 	

\ 	
- 	 G uwa hati-! 

N9 :152647 

	 Assm Higher Seconifary 	Education Cji 	Date..(/ .....1930 

MARSSFEET: : COMMERCE STREAM 

	

This icrtify that 	
Rofl of 	 V

CejS 
& MP. Schooj, secured marks as detailed below, ic the Higher Secondary Examination 1990 

I 	 . ENGLISH - 	 Indian 	
ECONOMICS 	 : 	 Addjtionai Subject (s) 	 - 

1 Language JAR. 	 . 	 . 	• 	- 	 - 

43 

	

English 	

J 	 c_pI 	I 	 j 	I I 	
! rr 	

; I ; - 	 -- 	 W 	 .• 	

W 	

0 

4 	
: 	 C') 	

t 	
I 

- 	 . 	

I 

ztE 	
' 	 E E 	z 	E 	E EEWEE 	

.2 	EWE 	zi E E 	o 

o _ 	0 - 	 o - 	E_ •- 	 - - 
	E E 	 o - 	 Z 

lo 	
.Q 	

2 	
0 - 

i w 	 - 	w 	 w 	o 	0 o 0 o c c o 	 0 	 5 0 	 Ui 	o 	 - 	i 	Vi S On

CL  I 	• 	 0 	 - 	- 	
I 	 w < 	 0 5 34J 	

23j3!30J32k5130 322 

Z~j  2-/ 

33 LY •. 	
!.... 

RSG:10 100 

Contro]_ ofjination 

1? 	 •TT. 	-. 
Mazk3 entered 	

'  Datc 	 "tI1ajcs cmpred 
Date 	- 	-- 

-- 
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•1, 	/, 	V J J 	 J 	 'itI,\I 	I '.1; 	I 	! 	'I 
- 	 - - - -- -----.---- -.--. ,.. -.*---. .. - . 	 . 	.••" - 	.- -- 

	

1/k. 1-7/94/L'oLintj/IJV (i)/P t/ 	 — 14- 

/ 	
. iyr1uAil ur 

	

- 	LX. 

ZppiLtmerIt to the -  poct o 	tii' 	i.tt ttt 	Niv i.'t 'd 

hsh*xx flai 	— 0 f 	,i ,  d I i 1Iflc-t1 

.A 	 h&jt tju,c 	I 
1 :•/ h2iii , 

L Wo d1rucLad to oLL..r  

	

Ofl 	'rjPSb 	Iui,i ill ) 	 I1J 
r 

• i/uJ.(yd 	UU .Jtaj 	 Q1 X1u! rp,.J . 1 Witi. IU 

	

ini-rartthly 	iu - u L . Lull Cif 
• 	thejfld only 	 j I)k ftjX?p 	MAAc1t 	 c>1I t 

turntc and c itit.ioiui , 

'Ih appoiitiitit. ,will be rplY en -dh< bw; 	Cr ' 

	

179 U3YE1 Lrorj tho dt,i of joi11 or till CUL:h UJth Utt 	ul'u 

juina iii his post, wiliell per io earl it. 1L wi-il. noz couiter 

;.j rijhL to 	to C1aiui for 	 rV1(' 	ii U 	imit 1. 
P xt tiroin  

Jil t icxappoirttnent wi]., 	UtO;IiiCcl ly b- Ltu iii itid 'ti 	dty  

the C iufltLCe of the Vacatc13 t  'Ih.ey Ijiiy be ri- api)(JillLed if 

i..!ie by the Pr1ncipi1 ifter the cjptiug of the 3hcol provided the 

-.4 •) pri.d 	tci 	 doc; tVt i:x.ced In CII' iC Iurrl. thtiu 

	

• Their servirs will be 	ited .i_ scu ui • ijulr Ii,- 

__ 	

-- -- -- - ------- - 	- - 

'Lou will iuot b 	entitled 	.ny TtdvUll iIiçj 1.1 1'.'. IC.;3 tO 
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(b) :Ju;otJir'j' :ehool / Q•i. Li Lir.dt u;Cd i' t ti • 'JL 
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*.'1i.6/NVJ/94/ qE 	 • 	
8.8.95 

To 

Sri Bij Qy, Kr ChaWhury •  
• L.D.C. JNVJoysgar • 

Sib$$Q1l 
Bub. 	Teraiation order. 	 •• 

Sir,. 	:: • 

According to terms and condition of your appointhent vide 
vs Reiona, oUi, Shillong Letter No F. l-7/94/Pesting/Nvs(5)u) 

pt/24438. Dt. 4.2.96. I am to infoxa you that your service for 
the post of L.D,C. ip here by teraintJ w.e.f. 
You are hereby informed that on a au.ttavle dae this month you 
may be reappo.jitj for the same p03t only as a part time einploye. 
provided tiii Such time any regular ii*bet doom rwt ,lOincr post remains Vacant, 

- 	
(• 	Thanking you 

Yours faithfully 

• 	 •  
Copy to s 	 Pr1nojal 

• 	

NV JOYSAgar 1. The Deputy Djfector 	 • 
V5 Shfllong. 

241 Cffjce, cops 	 • 	
• 

v. 

• 	 NVqys 
• 	 • 	 • 	 •1 
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ANLJ1- 

V. 16,4ThVJ/94 	 11.8.95 

To,. 
Sri Sijoy KrChoudhurY . 

IJNV' ,' Joysagar:- 	 - 

	

• 	Aaaej, 	 •' 
Uub.' R.sppointment for the poet of L,D.C. 

5i r, 
I am inform you that you are hereby 	pinted on tart time 

basis for the poet of.L.I).Co in Jew&har Navodsys Vidyalaya Joysagar 

Pis* Bibseger w,e,f. 
The appointaent is purely temporary and on jtj time basis., 

The rest of the terms and ccdit1on will be same as per your 

	

• 	 apointment vide Navodaya vidyalaya sarniti letter no F.1..7/94/xostlng 

NV$(SR)/pt/4438,Dt. 4.2.95. 

Than dng you  

Copy to 
The Deputy Director, 

NVS Shillon 

P/f 

. OfCice copy. 

Yours faithfully 

Pr1ncia 1 

fliV 3oyaagar 

'rinäi1 

J!4V1 agar 

1.11. yjb1$5 


